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A 
BEFORE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIP. (®) 

ENCH, NEW DELHI j BENCH, NEW D222 

OA NO 349/2024 

YASH PAL SINGH 
: A 

VERSUS 2 

STATE OF UUTTARAKHAND 
...Respondents 

& ORS 

REPLY AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE 

DHERADUN, UTTARAKHAND IN COMPLIANCE OF THE 

ORDER DATED.. PASSED NU THE HON’BLE TRIBUNAL 

Most respectfully showeth: 

I Savin Bansal S/O Sri Shashi Bansal, Aged About 40 years 

presently posted as District Magistrate, Uttarakhand do hereby 

Solemnly Affirm on oath and state as under: 

1. That in my above-mentioned official capacity, I am 

acquainted with the facts and circumstances of the present 

case and I am fully competent to file present reply by way of 
affidavit 

2. That vide order dated 12.07.2024 this hon’ble Tribunal was 

pleased to pass following directions: 

“1. Lerned counsel for the respondent nos 1,4,6 and 7 has 
prayed for four weeks time to file the reply. We find that 
though the affidavit of service has been filed but other 
unrepresented respondents are not properly served.” 

That the copy of _thesorder is A i - & Y nnexed h ANNEXURE A, , % AR 30 en as 7O} 

(/% . ; 
i 

7 

o Xy D'Stflct _ 

W Dehra é‘f;’:lngls[ra(,. 
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Page 2 
Para wise Reply: 

3. That contents of para No 1 need not reply. 

4. That the of para no 2 are wrong and denied. That the 

averments made therein are denied until specifically 

admitted. It is submitted that the proposed site for Shri 

Balaji stone Crusher is situated within the Doon Valley Area 

Notified by MoEF&CC vide letter no V- 

29012/ess(cPA)/2015-16 dated 01 Feb 1989. That as per 

the CPCB notification dated 07 march 2016 the 

recategorization of industries was done and stone crush.ers 

were included in the orange category (due to the Pollution 

Index 50). That as a result MoEF&CC Doon Valley 

Notification dated 06.01.2020 amended the 1989 doon 

valley notification and the re-classification of industries in 

to red, orange, green and white was made applicable to 

Doon Vally Area and there is provision that industries 

falling in orange category in which stone crusher is also 

included will have to obtain Environmental Clearance from 

SEIAA Annexure 1. . 

That in chapter 1 Point no 03(I) of Uttarakhand Stone 

Crusher, Screening plant, Mobile Stone Crusher, Mobile 

Screening Plant, Pulvizer Plant, Hot Mix, Ready Mix policy 

2021 promogulated by Uttarakhand Government Industrial 

and mining unit-1, vide its officc memorandum no 

1875/VII-A-1/2021-03(101)/2021 dated 11 Nov 2021, Shri 

Balaji stone crusher Address 274 floor GuruKripa Complex, 

New Road, Opposite M.KP College, Dehradun, Khasra under 

village Majrigrant area of Tehsil Doiwala no 1224, 1233, 

1223, 1225, 1226, 1220 kha, 1326, 1329, 1330, 1325 kha 
total area is 1.550 submitted application as per Schedule 1 
form along with the relevant records for installation of stone 
crusher on the land on 02.08.2022 in the office of the 
District Mining Officer, Dehradun. Annexure 2. 

That after obtaining all relevant documents by 
Shri Balaji Stone 

02.08.2022 for pt 

g 

'YQ\ * =z 
o &z ) Distnct Magistrar. 

O g "L- Dehradun
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Minerals in Plant Premises, the District Mining Officer, 

Dehradun vide his letter no 327 dated 02.09.2022 to t_he 

District Magistrate requesting members to provide the Joint 

Inspection report as per Point no 6 of chapter 1 of 

Uttarakhand Stone Crusher, Screening plant, Mobile Stofle 

Crusher, Mobile Screening Plant, Pulvizer Plant, Hot Mix, 

Ready Mix policy 2021, for the proposal/application of the 

stone crusher at the proposed site. Annexure 3. 

That the District Magistrate, Dehradun in light of Pajlra 

6 Chapter 1 of Uttarakhand Stone Crusher, 'Screenmg 

plant, Mobile Stone Crusher, Mobile Screening Planjc, 

Pulvizer Plant, Hot Mix, Ready Mix policy 2021 vide his 

letter no 24/Mineral/2022 dated 14 Sept 2022 sent letter to 

the members of the Committee i.e. Divisional Forest Officer, 

Forest Division Doiwala and District Mining Officer, 

Dehradun to submit a joint inspection report of the 

proposed project site for the establishment of the Stone 

Crusher. Annexure 4. 

In continuation of the letter dated 14.09.2022, the 

Office of the S.D.M. Doiwala, Distt.-Dehradun through letter 

no 387/Na-NA/(Inspection Sto-Cru)/2022-23 dated 22 »Sept 

2022 informed the members of the Joint committee that the 

date 27.09.2022 was fixed for the inspection of the 

proposed/applicant stone Crusher site. As per the 

inspection report of the Joint committee comprising of the 

Revenue Department, Mining Department and Forest 

Department, Shri Balaji Stone Crusher proposed Site is 

located at a a distance that fulfils the standards specified in 
the Uttarakhand Stone Crusher Policy. That the Joint 

Inspection report was submitted to the higher officials. That 

a request letter was sent to the Member Secretary, 
Environment protection and Pollution Control Board, 

Dehradun by Director, Geology and Mining  Unit, 
Government of Uttarakhand vide Letter no 521\/Sto- 

V'C;us;n;rol Bhu—kha-ikai/. Dehradun/2023-24 dated 
B9 5. ‘23 for conducting inspection of the proposed site of 

A 
\/“" 

* | % 
4 & | District Magistra. 

~ Dehraaun 
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Shri Balaji stone crusher and provide recommendation/no- 

Objection for the proposed project. Instantaneously Member 

Secretary, Environment protection and Pollution Control 

Board, Gaura Devi Paryavaran Bhavan 46 B IT Park, 

Sehstra Dhara Road, Dehradun vide letter no 

UKPCB/HO/S-183-438/2023/456 dated July 03, 2023 

provided its inspection report. Annexure 5. 

That keeping in view the standards mentioned in the 

joint inspection report of the constituted committee and the 

inspection report of Uttarakhand Environment Protection 

and Pollution Control Board, Dehradun, Uttarakhand 

Government Industrial Development Section-1, ~office 

memorandum number 2881/VII-A-1/2023—03(24) 
/ 2023 

dated 04 December, 2023 gave permission for 

establishment/operation 
of stone crusher plant and storage 

of minerals at the plant premises in favor of Shri Balaji 

Stone Crusher, No. 2nd Floor Gurukripa Complex, New 

Road Opposite M.K.P. College, District Dehradun, Khasra 

No. 1224, 1233, 1223, 1225, 1226, 1220 kha, 1326, 1329, 

1330, 1325 b Village Majri grant area of Tehsil Doiwala for 

capacity of 200 ton per hour total area of 1.550 hectare land 

for a period of 10 years subject to the decisions in cases 

Diary No. 24713 /2023 State of Uttarakhand and others vs. 

Deepak Kumar pending before the Hon’ble Supreme Court 

Of India, New Delhi, and others, Public Interest Litigation 

No. 39/2022 pending before Hon’ble Uttarakhand High 

Court, Nainital and OA no 702/2022 titled as Deepak 

Kumar and others vs. State of Uttarakhand and others 

pending before the Hon’ble National Green Tribunal Bench, 

Principal Bench, New Delhi. Annexure 6 

That condition no 1 of the office memorandum dated 

December 04, 2023 ie permission/licence for the 

establishment of stone crusher it is stated that the proposed 

site is Situated in Doon Valley area as notified by the Doon 

Valley Notification dated February 1, 1989. That as per 

Central Pollution Control Board's letter number B- 

1z 
- Dehraaun 

Page 4 

District Magistra.
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29012/ess(CPA)/2015-16 dated March 07, 2016 specifying 
classification of industries Stone Crusher has been 

specified in Orange Category list ( Pollution Index-50). 
That as a result MoEF & CC notification Dated 

06.01.2020 modified 1989 doon Valley Notification and 

applied the classification of industries Red, Orange, Green 

and White category in Doon Valley. That there is a provision 

to grant permission for establishment of orange category 

industries, which includes stone crushers, after obtaining 

environmental clearance from State Environment Impact 

Assessment Authority. Therefore, it is mandatory to obtain 

environmental clearance before setting up/operating a stone 

crusher plant in the area in question and storing minerals 

in the plant premises and only after obtaining the requisite 

clearance, the work of setting up/operating a stone crusher 

plant and storing minerals in the plant premises can be be 

started. 

In the continuation of the above project proponent 

obtained EC vide letter no E.C no 153009(91)/2023 dated 

30 January 2024 from SIEAA and obtained Consent to 

establish from UKPCB letter no UKPCB/RD/NOC/ 

Dehradun-3729/2023-24/4519-1811 dated 18-01-2024 

That at present Project proponent has not obtained Consent 

to Operate and the Plant is not functional. Annexure 7. 

It is submitted herein that as per the inspection 

of the revenue records Khasra no 1218 and 1219 are 

adjacent to the Khasra no 1220 and Khasra no. 1218 and 

1219 are in the form of submerged land under category 
Category 6 (1), but Khasra no. 1220 kha has been acquired 

by the plant owner for stone crusher. However, the project 
proponent has not applied for permission in Khasra no 
1218 and 1219. That as per the investigation report of the 
Revenue Department, an application has been made by the 

project proponent for the establishment of a stone crusher 
i -;)Lri Khasra No. 1220 kha, area 0.1820 hectares, which as per 

the revenue records is registered in the name of Shri 

A \ . 
AN 3o 

. District Magistra, 
= L Dehradun
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Lakshmi Singh, son of Shri Jaspal Singh, resident of Kurali 

Rudraprayag. Annexure 8. 
- That the contents and averments made in Para no 3 are 

wrong and denied. It is submitted that as per joint 

inspection report of the constituted committee, the proposed 

site for the stone crusher is located at a distance of 60 

meters from the Jakhan river. In relation to which, it was 

mentioned in the letter number 295/SA-11/SC Dedun iia}ted 

29.12.2021 of the Executive Engineer Irrigation Division, 

Dehradun, which is addressed to the Gram Pradhan, Qrmn 

Panchayat, - Majri Grant Development Block, D01wa.'la 

District, Dehradun, there is a huge amount of water flow 'm 

Jakhan river during monsoon period at the Fun Valley site 

and water does not flow in the Jakhan River during lean 

period at that place. That Jakhan River appears to be (Non 

Perennial river) in upstream of Fun Valley. Annexure:- 9. 

That apart from the above, Uttarakhand Stone Crush.er, 

Screening Plant, Mobile Stone Crusher, Mobile Screening 

Plant, Pulverizer Plant, Hot Mix Plant, According to (d) of the 

Readymix Plant License Policy-2021, rainy river, drain and 

pond (Non Perennial river) means such water flow in which 

water and flow occurs only during the rainy season. 

6. That the averments and contents of Para no 4 needs no 

reply. That the reply to para 3 may be read as part and 
parcel to this Para. 

7. That the contents and averments made in Para no 5 are 
wrong and denied. It is submitted that as per the joint 
inspection report of the constituted committee, the distance 
of the population from the proposed Project site for the 
stone crusher is more than 300 meters, which is situated at 
areasonable distance as per the standards prescribed in the 
Uttarakhand Stone Crusher policy 2021. That Uttarakhand 
Stone Crusher policy 202 1, does not mention the distance standards of the Cremation ground from proposed stone _crusher and Screening. Annexure 10, 

%, 
i;—i District Magisy .. 

L Dehradun l 
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= 8. That the contents and averments made in Para no 6 are 9 

wrong and denied. It is Submitted that as per chapter no 1 

of Uttarakhand Stone Crusher policy -2021 point number 

13 (2) approval of the stone crusher/screening plant and 

storage place to be established by the government for 

commercial purposes in private land will be sent to the 

District Magistrate and Director General after being issued 

from the competent level and after the installation of the 

plant at the site the site will automatically be recorded 

under section 143 of UPZALR Act-1950 (as in force in the 

state of Uttarakhand and as amended from time to time) by 

the S.D.M. concerned. and it will automatically be recorded 

by the S.D.M. concerned. Annexure 11 

9. That the averments and contents of Para no 7 needs 

no reply. That the reply to para 6 may be read as part and 

parcel to this Para. 

10. That the averments and contents of Para no 8 needs 

no reply. 

11. That in reply to the Para no 9.That after the obtaining 

the Environmental clearence form SEIAA and Consent to 

Establish and Consent to Operate by the project proponent, 

the stone crusher is made functional. 

12. That the averments and contents of Para no 10 needs 

no reply. That the reply to para 2 may be read as part and 

parcel to this Para. 

13. That the averments and contents of Para no 11 needs 

no reply. That the reply to para 2 may be read as part and 

parcel to this Para. 

14. That in reply to the contents of Para no 12 it is 

submitted that the project proponent has not obtained 

consent to operate from the Uttarakhand Environment 

Protection and Pollution Control Board for the operation of 

the stone crusher. That after obtaining the consent to 
operat'e the stone crusher, the work of 

- r\;g;_::gb;:t;n;fié (r):lzr?fi(t’}? of the sto?e cn‘,lsher plant and 

/Q : 'E in the plant premises will be started 

Ll)\stnct Magistra. 
~ Dehradun 
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= } 15. That the averments and contents of Para no 13 need 

no reply. That the reply to para 2 may be read as part and 

parcel to this Para. i 

16. That the averments and contents of Para no 14 need 

no reply. That the reply to para 2 may be read as part and 

parcel to this Para. 

17. That the averments and contents of Para no 15 need 

no reply. That the reply to para 2 may be read as part and 

parcel to this Para. 

18. It is submitted that only after fulfilling the conditions 

mentioned in the Uttarakhand Stone Crusher Policy-2021 

the Stone Crusher Plant and Storage of Minerals at the 

plant premises i.e Shri Balaji Stone Crusher, No. 2nd Floor 

Gurukripa, 1224, 1233, 1223, 1225, 1226, 1220 kha, 1326, 

1329, 1330, 1325 kha total area is 1.550, total area of land 

is 1.550 hectares will be operational. 

19. That the para no 6 of the above mentioned policy has 

been modified on 25 May 2023 . That the copy of the 

modified policy is annexed herewith as Annexure 12. 

20. That, in compliance of the order dated 16.07.2024 

passed by this Hon’ble Tribunal the present reply is filed on 

behalf of the District Magistrate, Dehradun for kind perusal 

of this Hon’ble Tribunal. 

Deponent 

VERIFICATION 
District Magistrat: 

AT - Dehradun 

/ \5'0 A ,P\I, Deponent above named do hereby verify and say that the 
tents of above report by way of affidavit are true and 

4 qrrYect to my knowledge based on record, no part of it is false 
(;lf' nothing material has been concealed therefrom. That legal 

- l'?missions are further true as per legal advice received and 
R Helieved to be true and correct. == 

Verified by me on@fi‘cfl'fifi\’\\a at AWk -on this .0 I 
. Wa.at.... k. - is .04 . Tdentifieq by! 8-#2.2024 at. Aol s > M ey 

% ,_flmw" is sworn Deg()@/rgnt 

L sl TN 
m/w,&d/ 158y 16 J202 
don. OTARY. Daprad, 

23 Ut 

District Magistra,. 
~ Dehradun ‘
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Item No. 16 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 349/2024 
(IA No. 147/2024) 

Yashpal Singh Applicant 
Versus 

State of Uttarakhand & Ors. Respondent(s) 

Date of hearing: 12.07.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant:  Mr. Ajit Sharma & Mr. Kanchan Kumar, Advs. for Applicant (Through 
v 

Respondent: Dr. Ankit Gupta, Adv. for MoEF & CC (Through VC) 
Ms. Anjali Rajput, Adv. for R - 1, 4 & 7 
Ms. Bani Dikshit & Mr. Uddhav Khanna, Advs. for R - 6 

ORDER 

1. Learned Counsel for the respondent nos. 1, 4, 6 and 7 has prayed 

for four week’s time to file the reply. We find that though the affidavit of 

service has been filed but other unrepresented respondents are not 

properly served. 

2. Hence, we permit the applicant to serve the unrepresented 

respondent and file affidavit of service at least one week before the next 

date of hearing. 

3. List on 14t October, 2024. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

July 12, 2024 

SN
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Pnexuso-1 

) 
T T T AT 3 [90T li-mve 3Gi)) 

Reoqor: et wrfirgeT ST % ST, SpE, A i, 6T 3, S (i), e w102 (@), 

AT 1 wEdY, 1989 i SR A TE A 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 6th January, 2020 

S.0. 94(E)—WHEREAS, vide notification number S.0. 102(E), dated the st February, 1989 

(hereinafter referred as the said notification) the erstwhile Ministry of Environment and Forests imposed restriction 

on location of industries, mining operations and other developmental activities in the Doon Valley, bounded on the 

North by Mussoorie ridge. in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges, 

river Ganga in the South-East and river Yamuna in the North-West in erstwhile Uttar Pradesh (now Uttarakhand), 

keeping in view the environmental impact in the region; 

AND WHEREAS. in respect of the said notification certain directions have been issued vide notification 

number S.0. 943 (E), dated the 4" July, 2005 and 8.0 2125 (E), dated the 13" December, 2007; 

AND WHEREAS, in the meantime the Central Pollution Control Board (CPCB) has also issued directions 

on the categorisation of industries vide letter No. B-29012/ ESS(CPA)/2015-16. dated the 7" March, 2016; 

AND WHEREAS, the Government of Uttarakhand vide letter No. 122/D-3-19-13(04)/2018, dated the 10" 

April, 2019 requested the Ministry of Environment, Forest and Climate Change for amendment in the said 

notification; 

AND WHEREAS. the Ministry of Environment. Forest and Climate Change has examined the request of 

{he Government of Uttarakhand: 

AND WHEREAS, there is a need to consolidate the amendments and the directions as above and also to 

harmonise the conditions based on the said directions and amendments; 

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 read with sub-rule (4) of Rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification 

and impose following conditions in respect of the activities falling the Doon Valley comprising of the above criteria, 

namely: - 

In the said notification, for clauses (i), (ii), (i), (iv), (v) and ANNEXURE, the following shall be 

substituted, namely:- 

“(i) Location/siting of industrial units — It has to be as per modified dircctions issued by the Central Pollution 

Control Board (CPCB) vide letter No. B-29012/ESS(CPA)/2015-16, dated the 7" March, 2016 under section 

18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 regarding harmonization of classification of industrial sectors under red/orange/green/white 

categories and as may be amended from time Lo time by the CPCB and the Ministry of Environment, Forest and 

Climate Change- 

(ii) Mining — Approval of the Union Ministry of Environment, Forest and Climate Change must be obtained bef 

starting any mining activity. 

ained before 

(iii) Tourism — It should as per Tourism Development Plan (TDP), to be prepared by the State D 

Tourism and duly approved by the Union Ministry of Environment, Forest and Climate Changy ¢ Department of 
.
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[PART n—Ssec. 3] 

THE GAZETTE OF INDIA : EXTRAORDINARY 

— 

(v) Grazing - A« per the plan to be prepared by the State Government and duly approved by the Union Ministry o 

Environment, Forest and Climate Change. i e Stat 

(v) Land Use = As per Master Plan of development and Land Use Plan of the entire arca, 1o be preparcd by the S(e 

Government and approved by the Union Ministry of Environment. Forest and Climate Change- 

Note: 

(a) Red categorics of industries shall not be permitted in Doon Valley: 

(b) The total number of fucl buming industrics that shall be permitted in the Doon Valley shall be limited 

by 8 tonnes per day of Sulphur Dioxide from all sources. (This corresponds t0 300 tonnes per day Coal 

with 1 % Sulphur). 

(c) Siting of Industrial arcas shall be based on the prescribed criterion and with prior approval of 

Competent Authority: 

(d) Existing orange calcgorics industrics, which arc now in the red categorics of industrics shall be 

continued, however, no expansion shall be allowed.” 

[E. No. 25/6/2012-ESZ) 

DR. SATISH C. GARKOTIL. Scientist ‘G’ 

Note: The principal notification was published in the Gazetie of India, Extraordinary, Part 11 Section 3. Sub-section 

(i) vide number S.0. 102 (E). dated the 1" February, 1989, 

of Priztimg o Ciovernment of badia Pross. Rin, 

- A by the Commmater of Publicati Woad, Mayapun, New Dethi. 110068 
o, Deths- 1 10084 

ALOK KUMAR s e 
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F=Ru gggw FaE ars 

CENTRAL POU lfll(]f‘lif)(vr[iii.’v‘x_ SO
ARD 

(e T3 AR FATEH, WIRE HeeH 

ST OF EHVIRONMENT & FOHRES ¥ 

No.B-29012/ ESS(CPA)/2015-16/ 
March 07, 2016 

To 

The Chairman 

All the State Pollution Control Boards / Pollution Control Committees 

{ List Attached) 

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER 

(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR 

(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING 

HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS 

UNDER RED/ ORANGE/ GREEN /WHITE CATEGORIES. 

WHEREAS, under scction 16 (2)(b) of the Water (Prevention and Control of 

Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of 

Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB), 

constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to 

coordinate activities of the State Pollution Control Boards (5PCBs) and Pollution Controt 

Committees (PCCs); and 

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of 

Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of 

Pollution) Act, 1981, one of the functions of the CPCH is to provide technical assistance 

and guidance to SPCBs and PCCs; and 

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs 

were following different criteria for classification of industrial sectors under 

Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs 

for grant of consents to industries and for Inventorization / surveillance of industrics. 

WHEREAS, the issuc regarding classification of industries was deliberated upon 

in the 56t Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held 

on August 31, 2010 and a working group comprising of representatives from SPCBs & 

CPCB was constituted to prepare a consolidated list of industrial sectors falling, unficr 

Red/Orange/Green category to bring uniformity in classification of industrial sectors 

across the country; 
) » 

e R s o, faeda 1003z T 
‘Parivesh Bhawan', East Arj ) . Eas jun Nagas, Delhi - 2 

43102033, D Fax - 22205 g e 

3/0-mail . cpeb@mic.in 28 
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_ WHEREAS, the report prepared by the Working Group was diSCLISSL’d. in the ‘57"‘ 

Conference of Chairmen & Member Secretaries of CPCBE SPCBs/PCCs held in Delhi on 

September 15, 2011, whercin some modifications were proposed; 

WHEREAS, the (inal report of the working group was prepared, incorporating the 

suggestions/observations made in the 57 Conference of Chairmen and Member 

Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the 

Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following, directions were 

issued for compliance to all SPCBs/PCCs Lo maintain uniformity in categorization of 

industries as red, orange and green as per list finalized by CPCB, which identified 85 

types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange” and 86 sectors as 

‘Green': 

a). To maintain uniformity in categorization of industries under Red/ 

Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based 

on the recommendations of that Working Group for grant of Consent, inventorization of 

industries under Red, Orange and Green categorics and other related activitics. 

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics 

of industries operating in their jurisdiction based on the criteria specified in the final 

report of that Working Group and submit the same to CPCB within 90 days in hard copv 

as well as soft copy; 

WHEREAS, later-on, it was observed that the process of categorization thus far was 

primarily based on the size of the industries and consumption of resources and pollution 

due to discharge of cmissions and effluents and its likely impact on health was not 

considered as primary criteria; 

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial 

associations for categorization of the industrial sectors in a more pragmatic manncr. The 

issuc was discussed during the national level conference of the Environment Ministers of 

the States, held in New Delhi during April 06-07, 2015 and also during, the Conference of 

the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on 

April 08, 2015. Accordingly, a “Working Group’ comprising of the Members from Central 

Pollution Control Board and State Pollution Control Boards representing the States of 

Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra 

was constituted to revisit the criteria of categarization of industries and supgest mlinnalé 

based on pollution potential for categorization of industrial sectors and adopting it for 
implementation of pollution control plan; ! 

WHEREAS, the Working Group has developed the criteria of categorization of ind 

sectors based on the concept of Pollution Index which is a funclmn) of ‘;l g : "jm“\lm?l 

poliutants), effluents (water pollutants), hazardous wastes generated an !“‘ emssions (air 

resources. For this purpose the references are taken from the the Water (i’r(u\.';n:i:‘:\m)")“lpémnl 0{ and Control 

2/5
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. 
. vari lutants 

of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutar 

y 
lientl 9 issued by 

under Environment (Protection) Act , 1986 and Doon Valley Nnulualmn,(lt)s‘)](;‘”) ":r:d ria 

MoEl"CC. The Pollution Index (PI) of any industrial sector is & number from 0 1“ . nl“-‘k“’mf' 

increasing value of Pl denotes the increasing degree of pollution load from the industrals g 

G s diffe Sove Non- 

WHEREAS , based on the series of consultations with SPCls, different Gmmmf’);(/ o 
Sttt “ iteri 2 * of 

government Institutions including industries and MoEFCC , the following criteria "F l*mh( 

Pollution Index “for the purpose of calegorization of industrial sectors has been finalized 

o Industrial Sectors having Pollution Index score of 60 and above - Red category 

o Industrial Sectors having Pollution Index score of 411059 -Orange category 

o Industrial Sectors having Pollution Index score of 211040 -Cm’en category 

o Industrial Sectors having Pollution Index score incl. & uplo 20 -White category 

WHEREAS, based on the revised criteria, the ‘Final Report on Revised Catu';;uri/asinn 

of Industrial Sectors under Rcd/Orange/Green/\'\’hilc' has been evol ved. The 

‘Categorization’ is based on the relative pollution potential of the industrial scctors a'r,d 

grouping of the industrial sectors based on the use of raw materials, manufactur: 

process adopted and pollutants likely to be generatcd; 

WHEREAS, based on relative Pollution Index, the number of industries in various 

categories are as under : 

i, The Red category of industrial sectors: 60 

ii.  The Orange category of industrial sectors: 83 

iii.  The Green category of industrial sectors: 63 and 

iv.  The Newly introduced White category: 36 

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for Whize 

category of industrics and an intimation to concerned SPCB / PCC shall suffice; 

WHEREAS, the purpose of categorization is to ensure that the industry is 

established in a manner consistent with the environmental objectives and to prompt 

industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no 

or minimum pollutants. 

WHEREAS the new categorization system shall also facilitate in self-assessment 
by industries; 

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under 

Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 197’4 and Sccti 

18(1)(b) of the Air ( Prevention & Control of Pollution), Act , 1981 thclmrlie‘ Di ?L~c‘mn~ 

issued in June 2012 in the context of categorisation of mdustries as Red b r7 ‘"e'fi_lm“\ 

are withdrawn with immediate effect and following ‘Direcliu;n'. are i _mnb% & Green 

compliance by all SPCBs and PCCs : ' are hercby issued for 

[ a9
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization 

of industrial sectors as detailed in table nos. F1, 2, 3 and F4 and Revised 

Lists of Red, Orange, Green and White categorics of indus{ria) sectors, 

presented at table no. G2, G3, G4 and G5 respectively, in the ‘Final Report 

as attached herewith immediately. 
o 

That all pending applications for consideration of ‘Consent to Establish 

and 'Consent to Operate” and future such applications shall be processed as 

per revised criteria. o 

That the SPCBs and PCCs will provide the list of industries identified in 

each category existing in the State which have been considered for grant of 

consents. SPCBs/PCCs will forward the list of such industries before 

31.05.2016 and the same will be uploaded on the websites of respuctive 

SPCB/PCC. 

That the ‘Revised Lists of Red, Orange, Green and White category of 

industrial sectors’ shall be used by the SPCBs and PCCs for Consent 

Management and inventorization of industries under Red, Orange Green 

and White categories. Siting of industries shall be only in conforming arcas 

SPCBs / PCCs shall evolve sector specific plans for control of poliution and 

industrial surveillance for verifying compliance. 

Thal the SPCBs and PCCs shall revise /preparc the inventory of Red, 

Orange, Green and White categories of industrics operating in their 

jurisdiction based on the revised criteria specified in the Final Report and 

submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy 

as well as soft copy. 

That the Jisted category of industries or those identified later-on under 

different categories shall not be linked to sanction of loan /finance or bank 

proceedings. 

Thatany further addition of any new or left-over industrial sector and their 
categorization which is not listed in the revised list of Red, Orange, Green 
and\Whim industrial sectors, shall be done at the level of concerned SPCB 
/PCC following revised criteria & guidelines as detailed in the attached 
document and no concurrence of CPCH s} shall normally be require is 
further clarified that while izing the i oy e oquired: It is o ile categorizing the industries, fractional numbers 
shall be rounded off to nearest integer. )
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\ctions and submil the The SPCRs g . ecei i CBs/PCCs shall acknowledge the receipt of dire o 6 CPCI before 
‘Action Taken Report” in compliance with these direc 
15.04.2016. 

(Arun eht 
Chatfman 

Copy to: 7"@’( fo 
1. The Chief Secretary of all the States and UTs 
2. The Secml‘ary , 

Ministry of Micro, Small and Medium Entrepreneurs 
Udyog Bhawan, Rafi Marg, New Delhi- 110011 

3. The Secretary , 
Ministry of Heavy Industries 
Udyog Bhawan, Rafi Marg, New Delhi - 110 011 

4. The Secretary, 
Ministry of New and Renewable Energy 
Block-14, CGO Complex, 
Lodhi Road,New Delhi-110 003, 

5. The Advisor(CP Division) 
Ministry of Environment Forests and Climate Change 
Indira Paryavaran Bhawan 
Jor Bagh Road, New Delhi - 110 003 — 

6. All Zonal Offices of CPCB 7 

%u—f"{fj‘ 

(A.B. Akoikar} -,g A< 
Member Secretary
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g - nd Jan € Inspection Report in compliance with Hon’ble High Court Nainital m:der :a[:ed])zircctor 

2023 in Writ Petition 168/PIL/2019 and Letter Dated 37 March 2023 issued by 

Geology & Mining, Uttarakhand, Dehradun. 

Date of Inspection: 14.06.2023 

Factual Details: 

1. [ Name of Stone Crusher/Screening | : | M/s Shri Balaji Stone Crusher. 

‘Plant ) i 

2. | Date of License ;| Not Obtained 

»3. | Period of License : | As point no 2. ) 

4. | Site Details [ Khno. 1224, 1233, 1223, 1225, 1226, 1220 kha, 

1326, 1329, 1330, 1325 kha. ,Village — 

| Majrigrant, Tehsil — Doiwala, District - 

Dehradun 

Area (Ha) . | 1.6270 

6. | Location/GPS Reading . 30.145129 N & 78.162727 E 

Land Status . | Private land on registered lease. 

(Revenue/Private/Forest/Govt. 

Land) 

3. | Distance from following (As per Clause 7 of Stone Crusher Policy 2021): 

-A. River Ganges (In : | Not applicable. 

Haridwar district) 

B. Other River (Perennial) : | At the time of inspection, no perennial river 

flowing within/up to 500 mtr from the location 

of proposed raw material feeder point. 

At the time of inspection, no non perennial river 

was flowing within/ up to 50 mtr from the 

location of proposed raw material feeder point. 

D. Govt. Forest: : | Forest not found in the vicinity of 100 mtr. 

E. Public Worship Place: : | At the time of inspection, no public worship 

place was visible within 300 mtr from the 
location of proposed raw material feeder point. 

C. River (Nonperennial) 

F. Educational ¢ | At the time of inspection, no Educational 
Institute/Hospital/Nursing Institute/ Hospital/ Nursing Home found within 
Home: 300 mtr from the location of proposed raw 

material feeder point. 
G. Settlement: At the time of inspection, settlement was found 

within 300 mtr from the location of proposed 
raw material feeder point, however the distance 
of settlement shown in joint inspection report is 
more than 300 mtr, 

9. [ Industry/Unit Category ¢ | Orange Category 
(Red/Orange/Green) 

I'g i 
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[ 10- ] Industry/Onit Capacity (Tons/MT | | 200 TPH J 
|| PerDay) 

11. | Total operational period in a week Unit not installed 

12. | Machinery and  Equipment Unit not installed 

engaged 

13. | Source of Electricity and Load Not obtained connection 

Capacity 

14. | Total ManpowerlLabour Engaged No details as the unit is not installed. 

15. | Solid/Plastic Waste generated per No details as the unit is not installed. 

day P 

16. | Water usage/ Day and Source No details as the unit is not installed. 

17. | Whether permission of CGWA "No details as the unit is not installed. 

18. | Whether Environmental Clearance Not obtained 

granted (If yeé then date) 

19.]6 Monthly EC compliance No 

submitted (Yes/No): i 

20. | Date of CTO granted Not obtained 

21. | Validity date of CTO As per point 20. 

22. | Details of fine imposed by No 

mining/revenue authorities if any 

23, | Details of EC imposed if any No 

24. | Any other Site-Specific Detail ‘Area falls within the territorial jurisdiction of 

Doon Valley notification 1989. 

Inspection Note/Observation 1. Earlier joint inspection was conducted 

by the officials from the mining, forest 

and revenue department on dated 

27.09.2022. 

2. The google earth map showing the 

details around the proposed location is 

also enclosed for the reference. 

3. 765000-volt Koteshwar — Meerut high 

tension line (Tower) is present at 

distance of around 40 mtr from the 

location of proposed raw material feeder 

point. 

4. The distance of all the related parameters 

may also be verified from the concerning 

L departments. 

W 
(Amit Pokhriyal) 

Environment Engincer
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INDIA NON JUDICIAL 
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Government of Uttarakhand 

s
 

e-Stamp z E 
7 

4 

Certificate No. 1 - IN-UK91114327886875V é 

Certificate Issued Date - 05-Dec-2023 05:34 PM : 2 
Account Reference : NONACC (SV)/ uk1316604/ DEHRADUN/ UK-DH z 

Unique Doc. Reference ke H SUBIN-UKUK131660488823869628895V ; 

Purchased by - SHREE BALAJI STONE CRUSHER THR REP MOHIT BATOLA =) 

Description of Document 1 Article 4 Affidavit : z ? 

Property Description : N NA é 

Consideration Price (Rs.) : 
(Zero) ] 

First Party : SHREE BALAJI STONE CRUSHER THR REP MOHIT BATOLA f 

Second Party g o NA = : 

Stamp Duty Paid By ' SHREE BALAJI STONE CRUSHER THR REP MOHIT BATOLA 

< Stamp Duty Amount(Rs.) 
(Ten only) 
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